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THE HIMACBAL PRADESH LEGISLATORS (MODIFICATION OF 
ALLOWANCES AND OTHER AMENITIES) ACT; 1979 

ARRANGEMENT OF SECTIONS 

Sections : 

1. Short title and commcnccment. 
2. Amendment of the Sa!rlries and Aliowvauccs of Ministers (Himachal 

~radesh) Act, 1971. 
3. Ammdment of the Himachal Pradesh Legislative Assembly Spmker's 

and Deruty Spaker's Salaries Actr 1971. 
4. Amendment of thc Himachal, Pr~desh Legislative Assembly. (Allow- 

ances an3 Ptnsiom of Members) Act, 1971. 

THE HIMACHAL PRADESH LEGISLATORS (MODIFICATION OF - -- 

ALLOWhiCES AND OTHER AMENITIES) ACT, I979 
. . ,. . . 

. - 

( ~ c r  No. 9 of 1979)' 
. .. . 

. - .. . . . .. . 
. . . . . 

(Received the assent of th Govern~r,.Himachal.~Pradcsh on the 9th May, 
1979, and was published in R. A.P. Extra , dated the 16th May, 1979 at pages 
1 749-1751). 

An Act to amad tlre laws r~laiing to the g~+o,~f af dllo~.onc& on; otl~er o~nenities 
- to the Ministers, Spea!rer, Deptrty Speaker nnd other rneti~bers of the Srale 

Legidarrrre. 

IT is hereby enacted by the Legislative ~ s s & b l ~  of the Hiolachal Pradesh 
in the Thirtictb Year of the Republic of- Tndia, as fofIows:- ' 

1. Short titlo and comrtlencementi-(I This Act may be called the I 

Himachal Pradcsh Legislators (Modification of Allowances and Other 
Amsnitits) Act, 1979. '. 

(2) It shall come into forcc,at once. 

2. Amendment of the .SaIariw & d  AlloWmces. of Mhistera (HImachal 
Pradesb) Act, 1971.-In the Salaries and Allowances of Ministers (Himachal , 

Pradesh) Act. 1971 (4 of 19711,- 

(a) after the existing section 5,  the following, section 5-A alopg with its 
: .heading.shaUbeinserted,namely:- . .  

"$A. Free I runsif by railway.-Each -Minister shall be provided 
with two free non-transferable fist class passes, valid during 

. the term of his officc, which shall entitle him-and his spouse or 
- any other person, accompanying him to look after and assist 

him to- travel at any time by any railway in India; provided 
the aggregate distance so trave1Ied in any financial year on 
these passes does not exceed twenty thousand kilometres: 

Provided that if- t h e  journey is exforn~ed by an air-conditioned 
railivay wach or by air he sha be paid an amount equivalent -- R 

5. For Statement of Objects and Reasons stt R.H.P. Extra. dt. 11-4-1979 p. 1547 



to Due first class fare for Such journey and if he is accompanied 
by hia spouse or any other person to look after an-d asslst him 
be shall be paid an amount equivalent to two firstclass faras, 
for such journey."; 

(b) after the existing saction 7, the following atetion 7-A along with its 
heading shall be inserted, namely:- 

" 7 4 .  House building adv#ce.-In cast a -Minister dots not avail 
hilnself of the fa.ciBty of motor car advance as provided, in 
section 7, he may be paid by way of repayable advance such 
sum of money, and subject to such Wnditions, as may be detec- 
mined by rules made in this behalf, for the construction of a 
house or for t he  purchase of a built-up house."; and 

, . . .- (c )  in the existing proviso to sub-section (1) of section 8, for the words . . .  

"fifty rupees" the wo'rds, "three hundred rupees"-shall be dubstitutcd. . . . . . .. . 

3. Amendment of the Himachal Pradwh bgislative Asembly Speaker's 
a d  Deputy Speaker's SaIeries Act, 1971.-In the Himachar Pradesh Legislative 
AssembIy Speaker's and Deputy Speaker's Salaries Ac 1, 1971 (4 of 197 11,- 

(a) &r the existing section 7, the following section 7-A dong with 
- its headidg shall be inserted, namely:- 1 ! 

"7-A. Hoge  building advance.-In case the Sptaker or the Deputy 
Speaker does not a d 1  him6elf of the facility of motor+car 
advance as provided in section 7, he may be paid by way of 
repayable adhnce such sum of money, and subject to .such 
conditions, as may be determined by rules made in this behalf, 
for the construction of a house or for the purchase af a built- . 
up house."; 

(6) in the  cxisting proviso to sub-section (I) of wtion  8, for thc words 
"fifty rupees'', the words ''three hundred rupees" shall .be substi- 
tuted; and 

. . (c) after the exiating section 10; the f~llowin~~se~tion 10-A along with 
its heading shall be imtrtd, namely:- -. 

b'lOA. Free tpawiz by railn7ay.-The Sptaktr and the Deputy 
Speaker shall each be provided with two frea don-transferab1c 
first class passes, valid during the term of their office, wUch 

. shall entitle m h  as well as his spouse or any other person 
accompanying him to look after and assist him to travel at 
any time by any railway in India; provided the aggrrgate 
distance so travelled in any financial year on the passes provi- 
ded to each does not exceed tweety thousand kilometres : 

Provided that if the journey is performed by an air-mnditioned 
Wway coach or by air he shall be paid an amount equivalent 
to one first-class fare for such journey and if he is accompa9d 
by his spouse or any other person to look &er and assist hm, 
he shall be paid an amsunt equivalent to two first-cl~s fares 
' for such journey." 



LEGIsLA'~ORS (MODIFICATION OF ALLOWAVCES & OTHER AMENITIES) ACT 167, 

4. .4mendrnenf of the Himatha1 Pradesh Legislative- AssembIg (Al low~ces  
and Pension of Members). Act, 1971.-In the Himachal- Pradcsh Legislative 
Asscmbly (Allowances and Pension of Members) Act, 1971 (8 of 1971),- 

(u) for the existing smion 4-B, tha following scction 4-B along with 
its heading shall be substituted, namely :- 

, 

"4-B. Cons ituency; secretarial and postal facilities a1lo~uance.-There 
shall also be paid to each member a constituency, secretarial 
and postal facilities allowance at the rate of three hundred rupeas 
per mensem."; 

(b) after section 4-B, so amended, tho fillowing sectibn 4-C and 4-D 
along with their headings shall be inwrted, namely :- 

"4-C. Advance of loan to nrembers for purchase of motor-car.-There 
may be paid to each member by way of repayabIe advance 
such sum of money, and subject to such conditions, as may 
be determined by rules made in this behalf, for the purchase of 
motor-car, so that he may bt able to discharge conveoicntly 
and efficiently the duties of his office as member. 

'Y-D. Horrse building advance.-ln case a member doas not avail 
IiimseIf of the facility of motopcer advance as provided in 
section 4-C, he may be paid by way of repayabIe advance such - 

sum of money, and subject to such conditions, as may be deter- 
mined by rules made in this behalf, for the construction of a 
house or for the purchase of a built-up house."; 

(c) for tho sign ':" occurring at the end of sub-section (2) of section 5, 
I 
! 

":"! shall he substituted and thereafter tho following pro- 
be added; namely:- 

"Provided that a member who instals ' a  telephone undcr tbis 
su b-section,. shall aIso be paid telephone allowance at the rate of 
three hundred rupees per mensem : 

- Provided further that if a member does not ins&] :a teltphonc at 
any place within his constitueng or at his permanent place of resi 
deuce or at Simla, he shall be paid telephone'allovihnce at the tatt 
of one hundred rupees per mensern."; 

(4 in  sub-section (I) of-section 6 
(I) in the third proviso to clause (a) for the word "sixteen", the - 

. word "twenty" shall be substituted; and 
(fi) in clause (b) foC h e  words "the Himachal ~radesh Governmmt 

Transport or,the Mandi-Kulu Road Transport Corporation", 
the words "the Hjmachal Road Transpo~t Corporation" shdI 
be substituted; and 

, . 

(c) after existing w, the following ncw section 6-D dong with , . - . .  
. , .  

11s hading shall be inserted, namely:- 
d 

"6-TI* Recorefy of Govcmmcrj, due$ fronr. cor,rpensoturjl ulio~vartce 
or pmi011.-41) If any person to whom cclmpenrratory allow- 
ance is admissible under tbis Act bas been a member .during 

period earlier to his existing term and has not pard to the 
State Government my nmount payable by hm on account 
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of any advance, any residential nccomodation or any other 
facility of whatever nature mprovidcd to him by the State Govern- 
ment during such carIier period, in his capacity us Minister, 
Speaker, Deputy Minis tcr, Deputy Speaker, Chief Parliamentary 
Secrcbry, Parliamentary Secretary or member, thc above 
refcrred amount due from him may bc recovered from his 
cornpenGtory allowance. 

12) 1f any person, to whom pension, is adnlissibIe under this Act, 
has not paid to the State Government any amount pay~ble by . 
him on account of any advance, any residential accon~nladrttiotl 
or any other facility of whatever nature provided to him, b.y 
,the State Government in his capacity as Minister, Speaker 
Deputy Minister, Deputy Speaker, Chief Parliamentary Secre- 
tary, ParIiamentary Secretary or meqber, the above referred 
amount due from him may be~ecoverad from his .pension." 



THE HIMACHAL PRADE3I-1 LLGISLATOItS (hIOLIIF1CATIOPI'S 
OP' ALLOWANCES A N D  OTHER AMENI'I'IES) ACT, 1983 

(Act No. 16 of 1973)' 

AKRANGEM ENT OF SECTIONS 

1. Short titlc and cnmmenccment. 

2. .4mend1uent ul the Salarics and Al[owances of Ministers (Himacf~al 
Pradeshj Act, 1971. 

3. Aruendnlent of the Himachal Pr.iclcsIi LegisIativo As~cnibIy Spcakcr's 
and Dcputy Spcakcr's Salaries Act, 197 1. 

4. Amendment of the Sal~rizs and Allowances of Deputy Ministars 
(Hirnacl~al Pradesh) .4ct, 197 I .  

5. An~enr:n~ent of the Hi  machal Pradcsli Legislative Assembly (Allo?v- 
anccs and Peasion of Mcmberj} h c t ,  197 1. 

(Received tt lc asscllt of the Governfir of ~imachal  Pradzsh on 19-9- 1953 
a n d  was published in R.H.P. Estra, dated 22-9-1983, P.1015-1049) 

BE it oriacted by the hgislativc Asse~nbly of Hjmachal P r a d ~ l l  in the 
ThjrQ-Fourth Yuar of the Rcpuhlic of India ns foUorvs:- 

' 1. Sho,? ii:le u,,d ~ o ~ M ~ ~ ~ c ~ ~ ~ ~ H L . I v . - ( ~ )  ?-his Act may be called the 
flimacllal Pradcsh [-egisIat~rs (Madil;c;rtions of Allo wnnccs and ct t her 
Amenities) Act, l983+ 

(2) I t  shaII cor,le into force with arcct r~t>rr: the 1st Q y  of September, 
1953. 

2, . l~r l t . l rd ,~ t r . r l r  of [he Sakrrics arid ,41101rnotlces of Mirtistcrs (Hili~crcLal 
A . ~ ~ ~ i ~ s l ~ )  Act, 197 I .--In the Salaries and AlIowanccs of Ministers (Hinuchal 
Pradcsh) Act, 1971 (3 of 19711,- 

(a) for the existing section 5-A, fhr: fk)lluwing new su~riurl 5-A, along 
with its heading, sllall br substituted, nanlcly :- 

. "5-A. Free trmlsit by rni/n.uJ, or bj' air.--Each Minister during 
t k  term of his  ofice sllall be p r ~ i ~ i d ~ d  with coupon books which 
shall cntitle lliln and his spotlse or any othcr pcrson accompanying 
to look after dud assist ilim to travel by fist class at ally time by any 
railway in 1ndj;i as pkr cnrrent codchi ns tarrif issucc by thc Guuer1:- 
olent d lndia. Ministry br Railways (K3il;vay BoarJ) ; provided the -- - -.- _. .- ._ 

I .  I-br <tatcmcnt of (J\,~x{L ~ d ~ ~ ~ < j r ~ ~  WP' ~ r J : , l ~ t ~ ~ - - P . 8 ~ o ~ -  



aggcgtte distunce so tmvellcd in any financia1 year does not exceed 
twenty thousand kilometrcs: 

Provided that the Minister aricl his spouse or any  o t l~e r  person accom- 
panying him to look after and  assist h im may travel by air con- 
ditioned railway coach against the coupons to which be is so 
entitIed: 

Provided further that if  Ibc journcy is perforll~ed by him by air, 
hc shall be paid a n  alnouct equil~alent lo onc first class fitre 
I b r  such journcy and if he is accompanied by his spouse or any 
other pcrsorl to look i l f t c r  and assist hinil he shall be paid a n  
amountequivalen t to two firstclass fares [orsuch journey : 

Provided furthcr t h a t  the aggregate amount payable either against 
tlie coupons or journcy performed by air i n  a financial year does 
not excecd thc amount payablc for twco ty thousand kilometres 
by f i r s t  class railway ticket. 

Exp~mintio~r.-For determining the aggregate distance under this section, 
the distance travelIed in any  financial year by railway or air 
under seclian 10-A of the Hilnachal Prad csh legislative Assen:- 
bly Speaker's and Deputy Speaker's SaIaries Act, I97 l(4 of 197 i), 
or undcr scction 6 of tha I-limachal Pradesh Lcgislative Assembly 
(Ailowanccs and Pension of Mcmbcrs) Act, 1971 (8 of 1971) , 
or under section 6-A of the Salaries and Allowances of Deputy 
Minister (Himuchal Pradesh) Act, I97 I(5 of 19711, shalI be 
taken into account."; 

(6) for the existing words, figure and sign "I i l  case a ~ i n i s t e r  does 
not avail himself o f  the  facility of motor car adva~lce as pmvi- 
ded in scction 7, he may b: paid" occurring in section 7-A, 
the words "There may be paid to a Minister" shall be substitu- 
led ; and 

(c) for the words and sign ''ihire Ilundrcd rupees. " occurring at  the 
cnd o f  thc first proviso lo sub-section ( I )  of section 8, the words 
and sign "four hundred rupees:" shall be substituted and after 
the first proviso so amended, the following new sccond proviso 
shall h s  inscrtzd, naine1y:- 

"P~.ovided furthcr that a Minister may continue to avail himself 
of the facility of telcpfione provided to him for a period ' 

not exceeding I5 days from thc date of his ceasing to bc a 
Minister." 

3. An~etrdti~etlt of the H i ~ ~ t f r c l ~ a f  PraJesh Legislarive As,~e/ l tbl~~ Speaker's 
~ t l d  fiep~rij  SpcalicrS ~alar ies  net, 1971.-Jn tile H ; n i x ?  al Prnc'csh 
kgysla  tive ~ s s c r n b l ~  Spcaker 's and Dcpu~y Speaker's Salaries Act, 
1971 (4of 19711,- 

( I )  for the existing w o ~  ds, figure and sign "In case the Spcaker or the 
Dcputy Speakcr does not avail himsclf of the facility of motor 



car advance as provided in section 7, he nlay kc p;:i<l'* o c c u l r i r ~  
in section 7-A, the words "Tlierc may be  aid to thc Spcakcr 
or thc Deputy Speakcr " shall besubstitutcd ; 

{b) for the wo~ds and sign "three hundrcd rupees," occurring 
at thc cna of tllc first proviso to subsrction ( 1 )  c:fsection 8 tflc 
words and sign ''four hundred rupers:" shall be substiluted and 
after the first proviso so amended, the following RCN second pro- 
viso shall be inserted, namely:- 

l'Providcd further that the Speakcr or the Deputy Speakcr as the case 
may be, ruay continue to avail himselfofthe facility of telephone 
provided to him for a period not exceeding 15 days from the date 
of his casing to be the Speakcr or the  Deputy Speaker, as the 
case may be."; and 

(c) for the existing section 10-A, the following new section 10-A, 
along wit11 its heading, shaIl be substituted, fiaa~ety :- 

"1 0-.4. Free r rn l~si l  by rciih:+ay or by air.-The Speaker and 
the Deputy Speaker during the tcrm of their office shall 
each be provided with coupon books wbicll sllnlt entitle 
Ilirn and his spouse or auy other person accompanying 
him to look after and zssist him to travcl by firstclass at any 
time by any railway in India as per currcnt coacl~ing tariR 
issued by the Govcrnmcnt of India, Ministry of Railways 
(Railway Board);provided tlieaggregatcdistanceso travelled 

.in any financial year does not cxceed twenty thr>usand 
kilometres : 

Provided that the Speaker or the Deputy Spcaker, as the case 
may be, and his spouse or any other person accompanying 
him to look after and assist him may travel by air condi- 
tioned railway coach against the coupons to which he is 
so entitled : 

Provided further tha t if thc journey is performed by hi111 by air he 
shall be paid an amount equivalent to one first class fare for 
such journey and if he is accompanied by his spouse or any 
other pcrson to look after and assist him, he silall be paid 
an amount equivalent to two first class faresfor such journey : 

Provided further that the aggregate amount payable either 
against the coupons or journey performed by air in a finan- 
cial year does not cxceed the amount payable for twenty 
tllousand kilometres by first cIass railway ticket. 

E-~pla~?ariotr.--For detcrrnining tlh; aggregate distance under this 
section, the distance travelIed in any financial year by availing 
of the facility fo r f ee  transit by railway or air under srction 
5-A of the Salaries and Alioivances of Ministers (Himachal 
Pradesh] ~ c t ,  1971 ,(3 of 1971) or under sub-section ( I )  of set- 
tion 6 o f ,  the Himachal Pradesll Legislative Assembly 



(Allowancesand Pension of Members) Act, 197 1 (8 of 197 I), or 
undcr section 6-A of the Snlarics and Allowancesof Deputy 
Ministers (Hirnachai Pradesh) Act. 1971 ( 5  of 197 1 ) .  shall bc 
taken into account." 

4. Anrmlrlt,lerl oJ the Snlc~ries ntld Al/orr.nrlc~s nt' Depu! y i)iisrcrs 
(Hirnacl~lnl Prodz.4 Act) ,  1971.-ln thc Salaries and AlIowances of Dcpl~ty 
Ministers (I-iimnchal Pradesh) Act, 1971 ( 5  of 197l),- 

( 7 )  For the existing section 6-A the following new scction , 1 5 4 ,  along 
with ils heading, shall be substituted, nnmcly:- 

,.6-A. free trm~sit by miiwoy or by nii.--Each Dcputy Minister 
during the term of his office shall bc provided with coupon 
books which shall cntitle him and his spouse or any  
other pcrson accompangiag him to look after and 
assist him to travel by first cInssat any time by any 
rai1wny in l~tdia as per current coaching tarriff issued by 
fhc Govcrrnment of  Jndia, M itlistry of Railways (Railway 
Board) ; provided the aggregate distance so travelled in any 
financial ycor docs {lot cxcced twenty t l~ousand kilomctres: 

Provided that thc Dcputy Minister and his spouse or any other 
person accon~panyjng Iii~n to look after and assist him may 
travel by air  conditioned railway coacl~ against the coupons 
to wIiicIl he is so entitled : 

Provided furtber that if the journey is perrormed by him by air, 
lie sf~all be paid an amount equivalent to one brst class fare 
for such journey and if he is accornpanicd by his spouse or 
any othcr pcrson to look after and assist him, he sllall bc 
paid an amount equivalent to two first class fares fur 
such journey : 

Provided'further that the aggregateamount payable either against 
the coupons or journey pcrformed by air in a financial year 
docs nol exceed the nmounr payable for twenty thousand 
kilometres by first class railway ticket, 

Exp1anulio~r.-For dctcrmining the aggregate dlstnnce under 
this section, thc distance travcllcd jn any finwcjal year by 
rail way or air undcr section 5-A ofthc Salaries and Alloi~ances 
of'Mjnistcri (Hjniachal Pradcsh) Act, 1971 (3 of 1971), or 
under sectiorl 10-A of thc I-limachal P ~ d e s h  Legislative 
Assembly Spes(.k er's and Deputy Speaker's Sabrjej Act, 
I97 1 (4 of 197 1). or under section 6 of thc K imachal Pradesh 
legislative Assembly (A llo\va nccs and Pcnsion of Members) 
Act, 1971 (8 of 1971) s,hall be thken intoaccount." 

(b) Tor thc cxisting words, f i ~ l ~ r z  and sign "In case a Deputy 
Minister does ,not avail hirnselr of the facility of moto: c;v 
ad~ancc  as provided in section 8, I?e may he pi&' occurring in 
scction 8-A. the words "There n-~a? be paid ro a Depurg: Minister" 
shall be snbstjrutcd ; and 



(c) ibr the words and sign "threc hundred rupees" occu l+rin_c at thc 
end ortlic Iirst proviso to sub-scction (1) of section 9, thc words 
and sign "four hundred rupecs :" shall bc substitured m d  after 
the first proviso so amended, the rol towing n e ~ ~ ~ ~ s c c o n d  proviso 
shall be inserted, namely :- 

"Provided further that a Deputy Minister ~nay con t i i i~e  to avail him- ' 

scIT of thc Facility of telephone provided to hin for a period not 
cxcccding 15 days from the datc of his ceasing to bc a Deputy 
Minister." 

5 . Aatc,~Onwlr t$ ihe Hi~)taclrul Prudesil Lcgisloiire A ~ C ~ P ~ I J  (A Ilolr- 
u)rce.s ctt~d Pcr~sio~l of Mcr~~burs) ,it!, 1-97 I .-In the Hi machal Pradesh 
Legislatiuc Assembl~ (AIlowanccs and Pcnsion of Members) Act, 1971 
(8 of 197 I),- . 

. - 
(a) for the word "forty-five" occurring in clause ( i i )  of sub-section 

( 1) of section 4, the word "fifty-one" shall bc substituted ; 

(b) for the cxisting word "three" occurring in sect ion 4-B, the word 
"live"shn1t bc substituted ; . . 

(c)  I'or the cxisting words, letter, figure and sigus "In case n me~nber 
does not avail himseIf of the rncitity of motor' car advance as 
y covided ill section 4-C, he may be paid'' occurrii~g in scction 
4-D, the words "There may be paid to a mcmber" shall be sub- 
stituted ; 

(ri) in sub-scction (2) of section 5- 

( i )  for the word "three" occurring in thc lirst prhvisj, t hc word 
- - "four" shall be substituted ; and 

(iij for the words "one hundred" occurring in the second proviso, 
thc words "one hundred and fifty" dial1 be substituted ; and 

(2) for the existing sectioi16, the following new sectionl6, along wit11 
its heading, sl~ali be substitutcd, namcly :- 

"6. Free trrinsil by rail~voy ,>I' by air or by S!nk Tmrspol-I UII~/PI . -  
tnkillg,(l) Every member shall be provided with,- 

(n) coupon books which sllall entitic liim ind his rpo,iic 01- any 
other person accompanying hi111 1'0 look after and assist 
him to travel by first class at any time by any rnilway in 
[ndja as pcr current coaching tarill' issucd by thc Govern- 
mcnt: of. lndia, Ministry of Railways (Railway Board) ; 
provjdcd the aygrezate. distallcc so tra\l~lled in any financial 
ytsr does not exaed  twenty thousand kilometres : 

Provided that the member his spouse' or any other pvson 
n w o m p a ~ ~ i u s  him to look after and assist hirn lnay tnivel 

by ?ir conditioned railway coacll against the coupons to \%'hich 
he is so entitled : 



Provided furhhcr that if the journey i s  performed by him by air, 
hc shall be gaid an m o u n t  equivalent ... - to one first class fare 
l'br such j"burn& : . .  

Pravidrd further chat bc shalt not be entitled .tr, perform more 
- than t\Vo ftfurtrj bul'ltiys by 'air , . ih .. any financial . );@r : 

Pcovidcd further that the aggregate amouq't payable either 
. '  a*in~! r r i e  coupohs of jouinty peifor&ed 5y ail in's l i n a n c ~ ~  

year does not exceed the amount'payable for . 'twenty , thousand 
kilometrcs by fikst class tailway3icl;ct.' 

1 

- E,\;lllrr,rctlion.-For IJetcrmining the ag~cgate  disttlacc under this ... . -  ' ' 

~ c c f i ~ i n ;  thc d i ~ t i ? ; ~  ~ T + Y U I I C ~  in iii, libanciil <. . ( ' - .  p r ' b y  . rii  , . lwas ,. o; = i i  'ukdei kiti?n 5-:A d- zhe Qhriq and ~I?,o.yanq,cs 
of Ministers [Himachi Pradssh) Act, 1971 (3 of 1971); aT 
under section 10-A of tllc Himaqhal Prade~h Lcgisrativc ' 

I I . I  . I  .. .- 
hsSe$&A!pEikfr,'r m d  ~ q p u t y  Spenker'~ ~$arks  Act, 
1971(J of 1971), or under %iion <-A' 6; thc Salaries and 
~IIorvanccs of. Deputy M.jpisters (Hin!pchal ' Pzadesh) ' 

Acl, 1971 ( 5  or 1971), shall be &b& into accouii'l'and 

(b). . ,  t~vo,frjze r!~~;t~?~,$erable pasts #. ! v l ~ i ~ ~ . s l l ? ~ l . p ? ~ i ~ j m  I ; ?  . . .. . and his 
w i f e  . .. bt aqy qtb!r pcr;so~!,accp!nlla.qyjng $ q-tp,&& a ~ t c r  and 
assist him to travel at any ;/me without payamcnt of fare and 
passenger tax tI~ercon by my public service vehicle of the 
Himachal Road Transport C o r p ~ ~ ~ i p n .  , . 

. . 

(2) . . The .I;- coupol!. . . . boqks, $114 t11e rr9c.s psser ,  . . , ,  issued ....: lg 3. . ~j~etnber . L 1 :  under 
sah-section'(1) shall.be valid fbr thc tcrqi u f ~ l i s  ofice and on the 
expiration ol such term tltes,c shall ba surrendered* by, him lo the 
~ ~ $ r c t s r i  . . of . ,  thc:kiii?chal , , PrdSs!> +&ijr+iye . .  ... hrlcrdbiy. . 

G)-, ULof!tlna, in.  this; section, bc cqnstrued qs dis,enfitlipg a 
' 

member to any travelling allowance t ~ .  whjch, hk is.'o~hcrwise 
entitled under thcprovisions of this Act or rules made thereunder.'; 

r .  I , 

and' 

(f) f o r . t ~ ~ c s i $ ~ , " . "  occurring .., I , .  . at . tile c n ~  offsection-6-C, thp sign ":" . 

+a!! be rupsrifutc4 -a"$ t$F'$t+'th,E ,fo!~{w$s:plo<i;o . . . ,  shall be 
ioserted, namely, :- 

'tPFovidcd t1ut.a persol1 wko is no1 entitled . to.~eq~ion under this 
section either by, virtue, of  .the p~ovisions ,hontained in sub- 
section (3) d l  sicti& 6il3 or b&aasc h e '  h i s  tsscrved for 3 
p~r jod  less than live, y+rs. sl~gl l  he entitled ,to the,nforcsaid 
medical facilities.". 

I .  
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